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In :he” case u&hgne Suresh Prased Pandey i
Extra Depyrtmental Branch Post Master Kirauna Post office
the nbames of cligible candidates were invited from the 4
e
Employment Exchange Basti, The applicant was alsc one
of the candidates. The Superintendent of Post Office
Rasti selected the resoondent Prem Prakash Pandey ;
:
wn¥ vide apnointment order dated 19.3.19835. The selectiunu1]
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ed by the applicant on the ground that it was

unfair and that the respondent was not eligible for the

said post.

The respondent was not @ permanent resident

of villaje Kiresuna and was not holding land in the village.

The applicant m,de @ representation agalnst the sagme ©

OPS Lucknow which was rejected., He approached the

Post Master Genaral also which met the same fate and ,

thereafter he has approached this Tribunal, According

to the applicant the said respondent no.3 is educationally

poorer than the applicant as the applicaent is a graduate

while the

respondent no.3 is only an Intermediate securing

lesser marks than the apolicant and that the applicant

is @ permanent resident of village Kirauna while the

respondent no.3 is the permanent resident of village
P ‘ n g

Mdalhwar which is 24 Km., from Kirauna from Grant 2ost Office

located _ 

and has’

further the applicant has landed property

his own house to accompodate the post affi;e-

respondent has no house to live at Kirauna
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what to say to accommodate the Branch Post Office,
The Department hes resisted the claim of the applicant,
The aéplicsnt has subsequently placed on the record
the Kutumb register of the village and certain
other documents. He is also holding land in that
village. He has also filed the certificate issued
by the Sub=Divisional Magistrate in this behalf,
The resoondents have resisted the claim of the auplicant
and has .stated that the Gram Sradhan rightly issued
the certificate to the applicant who was a resident of
Gram Samaj Kayath and thet the applicant has stated
that he was holding land in that village also and that
is why such certificate was issued. Thus accordingly
he was holding land in more than one place, The
respondents have not given any house number in which
the applicant reside or the Kutumb register of village
Rayath though they have made refeience to a certain
certificate, The facts as stated above indicate
that the respondents tried to resist the complaint
made by the applicant and the documents filed by him,
The respondents were applied to make an enquiry but
they did not make any enquiry which was obligatory on
them, The respondents should have made an engquily
in the matter only thereafter they should have come
to a particular conclusion, Accordingly this application
is allowed.to the extent that the respondents aré
directed to hold an enquiry in the matter calling
upon both the parties to furnish evidence and to keep &
<t verify as to which party had got a particular -
house where they oridinarily reside and thereafter

T,f;mattert In case is it is found that the &

responﬂgﬁt is the resident of village Kirauna and

the reagnndcntg holdsno house and no land in the

e Competent Authority will set sside
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the appointment so made and will malde appointment
of the applicant if found suitable of all the
candidates -who were given interview when the
requisian was forwarded by the Employment Exchange.
Let an enquiry in this matter be concluded before
three months from the date of communication of this
order, The applicant sﬁall appear before Superintendent
Fost Office on 4th February, 1992 on which date he
will nominate a person and to hold enquiry on the

first date for the same,

No order as to the costs. ZL&}#’#,#_
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Dated : 22nd January ,1992,
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